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[Shri Narayan Kar] starvation
including 126, from Lanji-garh block
alone. In adjoining Kora-put, already 42
people -have died from starvation.
Unless emergency relief measures, are
undertaken, there *° serious risks of
famine- and starvation deaths engulfing a
larger territory and taking a heavier toll
in terms of human lives.

There is utter callousness and lack of
concern shown by the Government at the
Centre and in the States, to these tragic
developments, which are deeply affecting
the life of the economically and socially
disadvantaged, people of these areas.
Despite a large buffer stock of more than
24 million tonnes, in their possession, the
Central Government, for reasons best
known to themselves, have taken little
initiative to release a part of the food for
drought relief operations and thereby to
save the starving ivomen, children, old and
adult men from certain death. As for the
State Government which is known all over
the country for its corrupt practices, it has
failed to take prompt measures following
reports in the Press regarding starvation
death, and sale of babies from this area as
early ay in the summer -of 1965. The
starvation oeaths have been dismissed by
this inhuman Government as being due to
e"Wng roots which were unfit for human
consumption, without stopping to ask what
had driven them to a state where they ate
what the other humans would not. The
stories re. garding the sale of babies by
parents under severe stress have been des-
cribed by the Chief Minister as being a
part of the folk tradition of the State.
There has been deliberate concealment of
the fact that labour is being offered at Rs.
3/- per day, while the officially accepted
figure is higher, at Rs. 6/-.

Sir, these are tribal-dominated areas
and for the last three years, there is
drought. The Prime Minister visited the
place and declared so many packages,
but after hl; re-

[RAJYA SABHA ] for Hilly areasof MP . 216

turn, nothing has been don, so far. I,
therefore, demand immediate arrangements
fo, relief, particularly free distribuion of
food, generation of work through various
public work activities and other types of
support . without any more excuse or delay.
I also demand that NREP and RLEGP,
schemes should be take up to prevent m
people leaving their native places in search
of jobs. Arrangements should' be made for
supply of drinking water. Land reforms
should be immediately affected in this area.

REFERENCE To THE DEMANS

FOR SPECIAL ASSISTANCE TO

DEVELOP HILLY AREAS IN MA-
DHYA PRADESH
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REFERENCE TO THE
CIRCULA-TION OF FAKE ONE
RUPEE CURRENCY NOTES IN

ANDHRA PRADESH

SHRI N. K. P. SALVE (Maharashtra):
Sir, I rise to raise a question which I
consider is not 'only of urgent public
limportance but is one which warrants
immediate attention and remedial action by
the Finance Mini-. stry.

Sir, yesterday, the Chief Editor of one
of th, weeklies showed us a one rupee
currency note on  which  was
superimposed the figure or image of Shri
N. T. Rama Rao and below that was
‘written "Telugu Desam". Sir, 1 was
indeed very happy to read in the
newspapers this morning that in the Lok
Sabha this question was raised and the
leader of the Telugu Desam Party
strongly refuted this and said that his
party had nothing to do with it, that Mr.
N. T. Rama Rao had nothing to do with it.
Sir, no responsible party would inaulge in
this sort of act, I have no doubt abo’it"it
in my mind. But whoever is guilty of this
sort of insane act of disfiguring a genuine
note should not go unpunished. In fact, I
examined this note inter a <ia with the
help of Mr. L. K. Jha who happened to be
the Governor of Reserve Bank of India
and we found that the note was a genuine
one rupee note and it was disfigured by
putting this sort of a photograph. It
amounts to soiling and disfiguring a note
and in fact it is a very profane act; it is a
sacrilege against a very sacred institution
of any country with it; own currency. It is
very obscene and a very flagrant outrage
against a sacred institution.

SHRI PARVATHANENT UPEN-
DRA CAndhra Pradesh): Does it apnt,r
to autographs also or comments on
notes?

MR. CHAIRMAN:  Every body.

SHRIN. K. P. SALVE: Anything done
wilfully and deliberately to'disfigure
a currency ol a country...



